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‘IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
* ok ok k

0.A, 759/93. Dt. of Decision: 05-11-96.

1. A.Shyam Sunder Sharma

2. A,Subramanyam

3. M,Durga Prasad Reddy

4. M,Venkateswara Rao

5. D.Ramesh Babu :

6. Smt.R.Sadhans: .. Applicants.

Vs

The Chief General “anager,

Telecom, A.P.Circle,

Lecorsanchar Bhavan,

Nampally Station: Road,

Hyderabad, ' .+ Respondents,

Counsel.for the'Applicants : Mr. K.Lakshminarasimha

Ccunsel for the Respondent;. $t Mr. N.R.Deygraj,Sr.CGSC,

CCRAM:

THE HON*BLE SHRI .R.RANGARAJAN : MEMBER (ACMN. )

THE HCN'BLE SHRI . B.S. JAI PARAMESHWAR : MEMBER (JULL,)
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ORDER

ORAL ORDER (PER HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
I")’Cevru('-’

None for the applicant A}uuv .Bhimanna, learned

counsel for the raspondent,.:

2. There are six applicents in this Oé. They Have
Oﬁﬁﬁﬁﬂﬂtd for the gepartmental axamination for thesposgsof Junior
T;E;com Officers originally seheduled to be conducted on 13th
and 14th March 1993 s per Annexure-2, But that examination
was postponed to 12th and 13tﬁ.June 1993 by the impugned order

NO.TA/RE/3=5/£03~1 H4ated 18~06+93 (Annexure-1).

3. This OA is filed impugning the order No.TA/RE/3-5/
93~ dated 18-06-93 {Annexure-=1) postrponing the syamination

and for z further diérection t¢ declare the resulﬁ of the JTOs
examinagtion 1993 held on 12thI13th June 1993 ¢ ﬁyderabaﬁ and
for a consequential directionlto the respondents:to promcte the
petitioners as JTO0s if they are cUC@mssful in the above Awid

L -

examinaticn. ‘

4, The facgi as submitted by the respondént@ in their
counter aFfidaVitZZS'fOIIOWSi—

The Departmental Competitive Examination wae held
for recru;tmﬁnt of JTO0s on 12-6-93 and 12-€-93 and the applicants

appeared dm thet cxamination. ‘The guestion papers for the

ey
examination yere %/;kﬁﬁ same for ellLCentres/Circlaﬁthrough out
India. 1t is stzted that the guestion papers were legked out
aéia Ambala centre i, thﬁ last minute and there wass no information .
oy, _
that the leazkage hadcfpread to other centres through the telecomm-
unication network which was masily zvailable., In view of that
Cor 5ok
“rijﬁ‘!‘the department ha£=£hken a decision to postpone the examination
vide leatter NO.ADC(DE)MQSC/I/QB dated 12-6-93 (Annexure-r-1).

It is stated that the examination at A.P.Circle wgs conducteao
! |

quuJu]¢5daLﬂAdue to late receipt of thegﬁf%”mSSaqeﬁeadJ%s the examination

-,

R N

..3



@

y -

-

was cancelled by the FaAX;messag® Axted 12-6-93) éfﬁe axsmination

conducted in A.P.Circle was also cancelled on that basis,

5. It is now stated that the departmental re-mxamination

. Yy Afake
had been conducted for the JTOs, apd the applicants in this Oa (T )
7o —
N A | omd hole Anewe R
appeared in th*'Z?gamlnatiOn; <?Gt the appllcantSlfa1ICQH¢O‘E23§

. L Ye-
Aan theifxaminatibn.

6. In view of the facts zs brought out ;bove, We find

nc merits in this 0A and hence the Oa is dismissed. No costs,
. ' . d

% < ——F

(B.S.-JAT PARAMESHWAR) | {(R. RANGARAJAN)
MEMBER(JULL.) g MEMBER ( ADMN. )

Bated : The 05th NJV\ 1996,
(Dictated in the Open Court)
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Typed B8y _ Cheakad By
Compared by Apprauad by

THE CENTRAL ABMINISTR:E TTvg TRIGUNAL
HYDERHBAD BENCH HYDERABAD

THE HON'BLE SHRI R.RANGARABAN: Mm(a)

| DATED %H( ?6

ORDER/JUDGEMENT
R /CA /A ND,

0.7, NO. §;€357/523 5 f

SOMINTED AND INTERIM DIRECTIQN?
ALLougp . /’
DISPOSED OF WITH DIRSCTICNS

S Ag WITHDASYN

DISHI
ORDZREQYREIZATZO )’
NO ORDER\AS TG COS7s.
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